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Heard. This 0.A. has been filed by
sne Prasanta Kumar Das, preseatly werkimg as
Agst,Audit Offigser im the Offise of A.G.(AMt.I)
ventilating his erievamee against his empleyer
when he was en deputatien te NALCO, Baubameswar.
Without geimeg inte the faets of the ease, it
is te be neted that Res. Wes, 1 te 3 are
represented by NAILCO agaimst whem the elaim of
the applieant lies. Simee NALCO is met amenawdle
te the jurisdietien of the C.A.T., needlesgs
for us it is te go imte the details ef the 0.A.
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In the eirewmstamees, the 0,A. is dimmissed
being net maintainable,
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